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To,

The Registrar General
National Green Tribunal
New Delhi

SUBJECT: - COMPLIANCE REPORT IN THE MATTER OF AJIT KUMAR GUPTA VS STATE OF UP
OA 176 of 2024.

Respected Sir/Ma’am

Please find the Compliance report on behalf of District Magistrate, Sonbhadra, UP in the
matter of Ajit Kumar Gupta vs State of UP OA 176 of 2024. On dated 26.09.2024 Hon’ble
Tribunal passed the order to file the compliance report before the Registrar General, Hon’ble
National Green Tribunal, New Delhi.

FILED BY:

\‘)94/ o

i
BHANWAR PAL SINGH JADON
STANDING COUNSEL, STATE OF UP
NATIONAL GREEN TRIBUNAL, NEW DELHI
Bhanwar09jadon@gmail.com

DATE: 14.12.2024
PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 176/2024

IN THE MATTER OF:
Ajit Kumar Gupta ...Applicant
VERSUS
State of U.P. & Ors. ...Respondent
INDEX
S. PARTICULARS PAGE
No. NO.

1. | COMPLIANCE REPORT ON BEHALF OF
DISTRICT MAGISTRATE, SONBHADRA, UTTAR
PRADESH IN COMPLIANCE OF ORDER DT.
26.09.2024

ANNEXURES

2. | COPY OF COMPLIANCE REPORT ATTACHED
AS ANNEXURE R1.

3. | COPY OF PHOTOGRAPHS DOCUMENTING THE
ACTIONS TAKEN ATTACHED AS ANNEXURE R2

4. | COPY OF LETTER NO. 515/A.L.SDM-/2024 DT.
04.12.2024 ATTACHED AS ANNEXURE R3
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THROUGH

G

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P. (NGT)
EMAIL- bhanwar(9jadon@gmail.com

DATE: 14.12.2024
PLACE: NOIDA
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*%  PRINCIPAL BENCH, NEW DELHI

[ ¥\
S 0.A. No. 176 OF 2024
AN\l e
N | ~
N THEMATIER OF: -
AJIT KUMAR GUPTA .APPLICANT
VERSUS

STATE OF U. P. & ORS.  ..RESPONDENTS

COMPLIANCE REPORT ON BEHALF OF DISTRICT MAGISTRATE, SONBHADRA,

UTTAR PRADESH IN COMPLIANCE OF THE ORDER DATED 26.09.2024.

1. That the complainant has alleged that the Dongia water body, situated in
Pipri, Sonebhadra, falls within the boundaries of a 'Reserve Forest,’
characterized by dense forestation that serves as habitat for various wild
animals, induding crocodiles. It is further alleged that the accused,
Digvijay Pratap Singh, Chairman of the Nagar Panchayat, Pipri, in
collusion with certain individuals, has unlawfully felled trees and
encroached upon the land within the Reserve Forest, whereupon he has
constructed a Gaushala. Additionally, it is claimed that the said accused
has engaged in the illegal killing of wild animals, including deer and

peacock, as evidenced by the photographs of the deceased animals

II appended to the complaint.

matter at hand was finally heard by the Hon’ble Tribunal to bass

o isposing off the Original Application on dated 26.09.2024.
Nogl d%'wmo tant to note here that in the said order the Hon’ble Tribunal

v
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had passed an order to direct the Divisional Forest Officer, Sonebhadra

and District Magistrate, Sonbhadra to ensure removal of construction, if

d Forest’ area for restoring it to its original position

any, in ‘Reserve

within two months. That the operative part of the last order is given

below:

“18. However, from the above facts we find it clear that some

encroachment and illegal constructions have been raised in

‘Reserved Forest’ area and though further execution of work has

been stopped but constructions already made have not been

removed and ‘Reserve Forest’ area has not been restored to its
original position.

22. In view of the facts discussed above, we are of the view that
Divisional Forest Officer, Sonebhadra, District Magistrate,
Sonebhadra in particular, and respondent 1 in general shall ensure
removal of construction, if any, in ‘Reserved Forest’ area so as to
restore it to its original position within two months.

23. A compliance report will be submitted to Registrar General of
this Tribunal by 15 December, 2024. Registrar General, if finds any
further order is required, shall place the matter before the Bench
concerned.

24. Divisional Forest Officer shall also ensure in future by taking
immediate steps that no impermissible and prohibited activities
are allowed to be undertaken in ‘Reserved Forest” area by anyone,

maybe statutory local body or any other authority or individual

<A R”j, trict action shall be taken for maintaining sanctity of

/ \ /L . . e
g Forest’ in accordance with law. Divisional Forest Officer

epljrpose of aforesaid direction shall ensure strict monitoring.

\ste -
N\ et "Of.area ij a regular manner.”
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3. |t is submitted here with utmost regard to this Hon’ble Tribunal that the
ivisions including the

t areais divided into three Forest Di

Sonbhadra Fores
hich pertains to the Reserve Forest area that

Renukoot Forest Division W

is under question and consideration pefore this Hon’ble Tribunal. It is

important to mention here that this matter at hand pertains to the

Reserve Forest area falling under the jurisdiction of Divisional Forest

Officer, Renukoot Forest Division, Sonbhadra, Uttar Pradesh and not

under the Divisional Forest Officer, Sonbhadra, Uttar Pradesh. Therefore,

here for the convenience of this Hon’ble Tribunal, that

t is submitted on behalf of Divisional Forest

it is submitted

this Compliance Repor

Officer, Renukoot Forest Division, Sonbhadra, Uttar Pradesh.

4. It is pertinent to mention here that the District Magistrate, Sonbhadra

has given utmost regard to the order of this Hon’ble Tribunal and has

taken full cognizance of the matter with regard to the Reserve Forest

area and restore the same to its original state. That in compliance with

the order dated 26.09.2024, the District Magistrate, Sonbhadra issued a
letter no. 1154/Case Ltd./2024 dated 01.10.2024 directing the Sub-

District Magistrate, Duddhi-Sonbhadra, and the Divisional Forest Officer,

Renukoot Forest Division, Sonbhadra to take necessary action as per

rules.

5. In continuation of this, the Divisional Forest Officer, Renukoot Forest

Sonbhadra issued a letter no. 1179/Renukoot/lOWrit(NGT) i;i-,.-';*

Division,

.2024, providing necessary instructions to the Sub-Divisi

Pipri, and the Reglonal Forest Officer, Pipri, directing them,[1 %
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re compliance with the order and to submit a

Sonbhadra, to ensu
nal.

compliance report for presentation pefore the Hon'ble Tribu

_ That subsequently, the District Magistrate, Sonbhadra, issued another

letter no. 1218/Suit Ltd./2024 dated 21.10.2024, reiterating the direction

-Sonbhadra, and the Divisional

for the Sub-District Magistrate, Duddhi
to take the necessary action in

Forest Officer, Renukoot Forest Division,
se, the

e rules for the case in question. In respon

accordance with th
enukoot Forest Division, Sonbhadra, Uttar

Divisional Forest Officer, R

Pradesh issued further instructio
Forest Officer, Pipri,
4 and letter no.

ns to the Sub-Divisional Forest Officer,

Pipri, and the Regional by letters no.

1473/Renukoot/10 Ret (NGT) dated 26.10.202
nukoot/10 Ret (NGT) dated 11.11.2024, directing them to

e Sub-District Magistrate, Duddhi-Sonbhadra, to

compliance report to be presented

1591/Re
coordinate with th

ensure compliance and formulate a

before the Hon'ble Tribunal.

It is humbly submitted before this Hon’ble Tribunal that in compliance of

the order dated 26.09.2024 and the letter no. 1154/Case Ltd./2024
dated 01.10.2024 of the District Magistrate, Sonbhadra, a Joint-Team
was constituted under the chairmanship of the Naib Tehsildar, Duddhi,
Sonbhadra. That this Joint-Team including 6 gazetted officers as

mentioned in the Compliance Report annexed herein was constltuted

vide letter no. 486/A.L. Revenue Team/2024 dated 04.11.2024.
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points 18 and 24 of the order dated 26.09.2024 passed by the Hon'ble
National Green Tribunal, New Delhi, the team observed certain activities

at the site, including an attempt to widen the road and the marking of a

cowshed.

9. It is germane to mention her that subsequently, on 29.11.2024, a joint

action was carried out by the Revenue Department, Forest Department
and Nagar Panchayat, Pipri, to address the issues identified. It is also
submitted that as part of this action, the disputed road widening
structure was demolished, the material used for the construction of the
cowshed was removed and handed over to the Executive Officer of

Nagar Panchayat, Pipri, and the land was restored to its original status

quo.
True copy of the Compliance Report has been annexed herein as

ANNEXURE R1.
True copy of the photographs documenting the actions taken are

attached herein as ANNEXURE R2.

10.It is germane to mention here that the Sub-District Magistrate, Duddhi-
Sonbhadra,informed vide letter no. 515/A.L.SDM-/2024 dated
04.12.2024 to the District Magistrate, Sonbhadra that the order dated
26.09.2024 of this Hon’ble Tribunal has been sought to be complied with
and compliance report has been prepared. That this letter was written in ‘,-;*J ,

reference to letter no. 1218/Suit Ltd./2024 received from the office of C .-ﬁ, S

Maglstrate Sonbhadra. %
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11.That furthermore, the Forest Department has been continuously
rolling the situation. That in light

patrolling the area and effectively cont
the order dated 26.09.2024

of the above, the directions contained in

passed by the Hon'ble Tribunal, have been duly complied with, in

accordance with the applicable rules and procedures.

12. That the District Magistrate, Sonbhadra with utmost respect and regard

to this Hon’ble Tribunal has taken due cognizance of the matter at hand
and in every ensured that the Reserve Forest area is restored to its

original state. It humbly submitted that the District Magistrate,

Sonbhadra with the assistance of various departments involved in the

Joint-Team is with full willingness working to renew, protect and

preserve the Reserve Forest area in question.

13.It is germane to mention here that all these efforts made by the District
Magistrate, Sonbhadraare being done to apprise and assist the Hon’ble

Tribunal in adjudicating on the matter.

14.That this report is submitted before this Hon’ble Tribunal for kind

consideration and perusal.

@A/ FILED BY
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# clear that some encroachment and illegal
18- However ,from the above facts we find it ¢ : :
constructions have been raised in ‘Reserve Forest’ area and though furthef execution of wor'k has
been stoped but constructions already made have not been remove and Reserved Forest’ area

has not been restored to its original position;

22- In view of the facts discussed above, we area of the view that Divisional Forest Officer,
Sonebhadra, District Magistrate , Sonabhadra in particular and respondent 1 iq ger'leral.s'hall
ensure removal of construction , if any, in ‘Reserve Forest' area so as to restore it to its original

postion within two months.

23- A compliance report will be submitted to Registrar General of this Tribunal by 15 December ,
2024 . Registrar General , if finds any further order is required, shall place the matter before the
Bench concerned.

24- Divisional Forest Officer shall aloso enure in future by taking immediate steps that no
impermissible and prohibited activities are allowed to be undertaken in ‘Reserved Forest ‘ area by
anyone, maybe statutory local body or any other authority or individual and strict action shall be
taken for maintaining sanctity of ‘Reserved Forest' in accordance with law. Divisional Forest
Officer for the purpose of aforesaid direction shall ensure strict monitoring of area in a regular
manner.

25- With above observations and directions., this Original Application is disposed of.

26- A copy of this order by forwarded to Chief Secretary, State of U.P. Divisional Forest Officer,

g UIRe Sad ﬁvhx Iy fedid— 26.00.2024
T @ S0 UA fadid— 01102024 & HH A SU
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ANNEXURE- R-3

\ PRy 3u Rrarfied, gai-w=ug
?:‘1:: SUIS™  /smofrowasten- /2024 fea®:  o4) Rwway, 2024

The National Green Tribunal Prlndple Bench, New Delhi Application No. 176/2024 Ajeet
gumar Gupta Vs State & Ors ¥ 1% 26-9-2024 @Y uiig Y & TS @ F ey

e,
KB RF-A|
HRley,

PU S favaw o Prtery & e 1218/ Ri0-/2024 feties
21-10-2024 &1 Hef ygur B DI DY B, forgds GIRT The National Green Tribunal
Principle Bench, New Delhi Application No. 176/2024 Ajeet Kumar Gupta Vs Sta'tg & Ors o
feid 26-9-2024 B TR MY @1 STIUIET $RTHR SFUTE ST JUTH B S
@1 S10a ) T B

m%%mﬁmmﬁmﬁwﬁmmmm@
10 gt TR e, 7€ Rt & wha R sioto TR 176/2024 Ioltd PHR
ST S0U0 XY T 314 H GIRE SH1ew femics 26-09-2024 T SHUIGH IorE R @ a=
faumT @ Sy W gR1 AP 04-12-2024 F 1 Ry T B SIUIEH SRS 7Y
BIEHIR GF $R a4 BTl & Ia 21
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